
 
SHRI M.M. JACOB: All of them had gone 

to the Congress camp. Many of these people 
had already gone to the Congress camp, 
according to our information, and even the 6 
Congress(s) Members, including the 
Minister... (Interruptions) The Governor was 
convinced. 

SHRI S. JAIPAL REDDY: In this 
situation, the hon. Minister should appreciate, 
the only honest and logical solution is a fresh 
election. Why are you running away from a 
fresh election? 

SHRI M.M. JACOB: We are not running 
away from elections. 

SHRI S. JAIPAL REDDY: Why are you 
afraid of a fresh election? Maybe, you will 
win. 

SHRI M.M. JACOB: Do you think we will 
ever run away from elections in this country? 
Do you think a party that has the courage to 
hold elections in Punjab will run away from 
elections? . SHRI S. JAIPAL REDDY: You 
ran way from Punjab elections earlier. You 
bycotted the elections earlier. You are known 
for your cowardice; you are known for your 
opportunistic electoral 
cowardice...(Interruptions) The point I am 
trying to make is this. Why don't you disslove 
the Assembly now? Why do you want to 
prolong the agony... (Interruptions) 

SHRI M.M. JACOB: You listen to me for 
a moment. The Governor recommended 
President's Rule on the 2nd of January, the 
Chief Minister comes with the statement, 
"pleased dissolve the House." That is on the 
5th of January. 

AN HON. MEMBER: 4th of January. 

SHRI M.M. JACOB: What is the 
recommendation first? President's rule was 
recommended by the Governor on 2nd 
January and the Chief Minister claims 
majority... 

SHRI S. JAIPAL REDDY: How did the 
Governor recommend on the 2nd? In that 
case the Governor was wrong. Majority of 
the Chief Minister should have been put to 
test on the floor of the House. 

S.HRI M.M. JACQB: It is not me; it was 
the Governor. 

SHRI S. JAIPAL REDDY: Obviously, the 
Governor was only instructed by you. 

SHRI H. HANUMANTHAPPA 
(Karnataka): What did you do in Karnataka? 
You directed the Governor ...(In terruptions) 

SHRI S. JAIPAL REDDY: I want to tell 
you that all the parties on this side are of one 
view on this question; there is a consensus 
that the present Assembly in Manipur does 
not represent or reflect the popular will of the 
people there. It needs to be dissolved 
instantly. We are not opposed to President's 
rule. We do not want another Congress-I 
Ministry to be foisted there.... (Interruptions). 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Please don't stand up; let the 
Minister reply. 

    SHRI S. JAIPAL REDDY: We want an 
assurance from you. 

SHRI M.M. JACOB: I would like to 
conclude by appreciating the points 
mentioned by Mr. Jaipal Reddy and also 
drawing your kind attention s, to the 
Governor's two reports in which he said that 
it is no time for any elections and that 
political stability has to be ensured, that what 
is going on is something fishy and that let us 
wait and watch for some more time. Because 
of this, animated suspension is there. 

So I strongly recommend to the House to 
support the Resolution. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Mr. Mathur. He is not here. 

I shall now put the Statutory Resolution 
moved by the Home Minister to vote. The 
question is: 

"That this House approves the Proclamation 
issued by the President on the 7th 
January, 1992, under article 356 of 
the Constitution, in relation to the 
State of Manipur." 

The motion was adopted. 

STATUTORY RESOLUTION APP 
ROVING CONTINUANCE OF 

PRESIDENT'S PROCLAMATION IN 
RELATION TO JAMMU AND 

KASHMIR 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): We now take up Statutory  
Resolution   in  relation  to  the 
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State   of  Jammu   and   Kashmir.   Home 
Minister to move the Resolution. 

[The Vice-Chairman (Shri Shankar Dayal 
Singh) in the Chair.] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI M.M. JACOB): The Home 
Minister is in the other House. 

I beg to move: 

"That this House approves the continuance in 
force of the Proclamation issued by 
the President on the 18th July, 
1990, under article 356 of the 
Constitution, in relation to the State 
of Jammu and Kashmir, for a 
further period of six months with 
effect from the 3rd March,  1992." 

Sir, as the House is aware, in view of the 
then prevailing situation in Jammu and 
Kashmir, a Proclamation under article 356 of 
the Constitution in relation to the State of 
Jammu and Kashmir, was issued by the 
President on 18th July, 1990, on the 
recommendations of the Governor. Earlier on 
19-1-1990, the Governor of Jammu and 
Kashmir assumed to himself the powers of 
the State executive and legislature placing the 
Legislative Assembly of the State under 
suspension under the provisions of section 92 
of the Constitution of Jammu and Kashmir. A 
month later, on 19-2-1990, the State 
Assembly was dissolved by the Governor in 
exercise of his powers under the State 
Constitution. 

As the security and law and order situation 
in the State of Jammu and Kashmir continued 
to be grin, approval of both Houses of 
Parliament was obtained tor continuance in 
force of the Proclamation dated 18th July. 
1990, in relation to the State of Jammu and 
Kashmir, for a further period of six months 
from 3.3.1991, and again from 3.9.1991. The 
current spell of Presidents rule in the State 
will expire on 2.3.1992. 

In a recent report, the Governor ot Jammu 
and Kashmir has informed that the   Pakistani   
Inter-Services  lntellieence 

and the Pakistani Army made very 
determined efforts during the summer and 
autumn months of 1991 to escalate militancy 
in the Kashmir valley, by infiltrating more 
Kashmiri youth, after training them in 
automatic weapons, guerilla warfare tactics 
and wireless operations. 

The Governor has further informed that the 
security forces have kept the situation on the 
ground under control and have been 
conducting major operations during the past 
few months to flush out militants from those 
urban and rural areas where they were trying 
to entrench themselves. This has had some 
impact on the security situation. However, 
the situation is still grave, as the militants 
retain considerable capability to strike at the 
security forces and other targets and to instil 
fear among the people. It is, therefore, 
essential to keep up the momentum of the 
current drive against the militants to further 
blunt the edge of the militancy. 

By the end of 1991, the common people in 
Valley were visibly disillusioned, fed up with 
militancy and no longer believed that 
militancy can possibly achieve Azadi through 
armed violence. Enthusiasm and support for 
the terrorists had declined due to continuing 
social and economic hardships and misdeeds 
of the terrorists themselves, who had been 
increasingly indulging in extortion, 
molestation of women, murder and abduction 
of innocent people. The fear of the gun had 
prevented people from coming out openly 
against militancy, though, oflate, there were 
incidents of people coming out in the streets 
to express their resentment against the 
activities of the terrorists in their localities. 
Due to the growing disenchantment with 
Pakistan, the various sections of the terrorists 
were also disheartened and a very substantial 
percentage of the terrorists has become 
inactive and over 600 of them have 
surrendered with their arms. Differences were 
developing among the terrorist groups. 

Certain events in the Valley, and on the 
borderz have had an adverse impact on the 
process ot normalisation of the situation in 
the State. The intergang rivalrv    and    
schism    between   different 



263    Statutory Resolution [RAJYA SABHA]        president's Proclamation in    264 
approving continuance of relation to J&K 

[Shri M.M. Jacob] terrorist groups seem 
to have lessened considerably. The terrorists 
have also been able to mobilise more public 
support for their mass action. Acts of 
violence by terrorists have also been stepped 
up. However, these changes may prove to be 
temporary and the hard work of the Jammu 
and Kashmir Administration and the security 
forces may ultimately prevail. The fall-our 
from the events on the border may influence 
the coming developments in a substantial 
manner. 

There is a political vacuum in Valley. 
There has hardly been any effort by the 
political elements to consolidate and build up 
on the earier change in the mood of the 
people and in the thinking of sections of the 
terrorists. The administrative channels and 
the security forces are, however, trying to win 
back the confidence and co-operation of the 
people through developmental activities and 
relief measures. 

The situation in the State is not conducive 
to holding of elections to the state legislative 
Assembly and no demand for such an election 
is being presently voiced by any major 
political party in the State. Moreover, the 
Governor has informed that the Delimitation 
Commission has still not completed the work 
of fresh delimitation of constituencies. An 
amendment to section 47 of the State 
Constitution, increasing the number of 
Assembly seats by ] 1, has also made it 
legally untenable to hold Assembly elections 
on the basis of the earlier delimitation of 
constituencies. 

According to the provisions of article 356 
of the Constitution of India, as applicable to 
the State of Jammua and Kashmir, the 
President's Procloamation under article 356 
may continue in the State for three years, 
subject to six-monthly approval by both 
Houses of Parliament. 

Keeping in view the situation prevailing in 
the State and taking all relevant factors into 
consideration, three seems to be no 
alternative but to continue the President's 
Proclamation dated 18th July. 1990. The 
Governor has also recommended this course 
of action. It is, therefore, proposed   that   the   
President's   rule   in 

Jammu and Kashmir may be continued for a 
further period of six months with effect from 
3rd March, 1992. 

In view of the position explanined, I solicit 
the approval of this august House to the 
Resolution. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): There are 
some amendments by Shri Subramanian 
Swamy, Shri Satya Prakash Malaviya and 
Shri Shabbir Ahmad Salaria. 

Shri Subramanian Swamy. Not there. Shri 
Satya Prakash Malaviya. not there. Shri 
Shabbir Ahmad Salaria. 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir):  I move: 

(3) That after the said Resolution, the 
following be added, namely: 

"That the House further resolves 
that the elections to the Jammu 
and Kashmir Legislative 
Assembly as well as to the six 
seats in the Lok Sabha from that 
State shall be held within four 
months." 

The questions were proposed. 

SHRI RAJ MOHAN GANDHI (Uttar 
Pradesh): Mr. Vice-Chairman. Sir, with your 
permission, may I speak from this seat rather 
than my seat? 

Mr. Vice-Chairman, the nation has lived 
with the Kashmir situation for a long time. 
On certain matters there is no room for any 
difference of opinion, that the challange of 
the militants has to be met and that the 
challenge from Pakistan has to be met. On 
these two points the whole nationJs 
absolutely united. At the same time, it is 
necessary, during a debate like this, to ask 
two important questions. One is, are you 
learning the lessons? And the second 
question is. you will have the extension, but 
what will you do during the extension, how 
will you use the extension? These are the two 
questions: Are we learning the lessons and 
how will we use the extension.' Mr. Vice-
Chairman, when Kashmir acceded to the 
Indian Union in October l947. the accession 
was the result of the demand of the young 
people of Kashmir, of the young Muslim 
boys of Kashmir who stood up to the attack 
from Pakistan and at     their     lead     was     
Sheikh     Mohd. 



265     Statutory Resolution [25  FEB.   1992] President's Proclamation in       266 
approving continuance of relation to J&K 

Abdullah. In 1953 Sheikh Abdullah was put 
behind bars and he was behind bars for a very 
long time. In 1975 he was reinstalled. In 
1976 he was removed. In 
1983 Farooq Abdullah came to power. In 
1984 his Government was removed and later 
he was forced to be dependent on the 
Congress (I). In my opinion, the lessons to be 
learned from the story of Kashmir are as 
follows: 

One: We must learn to maintain precious 
and valuable relationships. The relationship 
with Sheikh Abdullah, with the National 
Conference, with Farooq Abdullah, with the 
young men of Kashmir, somewhere we had 
failed to keep that relationship going. 
Everyone is aware, Mr. Vice-Chairman, that 
relationships are an unpredictable business 
and everyone is aware that when 
relationships break down, the fult is not only 
of one side. But unless we as a nation, we as 
Members of Parliament and, in particular, the 
Government, learn how relationships break 
down and learn how not to allow 
relationships to break down, then the misery 
of Kashmir will continue and the story of 
Kashmir may be repeated in other places. 

The second lesson that we must learn is to 
respect regional identity and respect regional 
parties. We just had a discussion about 
Manipur and, as the Government has been 
warned, the seeds of secssion are present in 
Mainpur as well the seeds of secession have 
grown into a tree of secession in Kashmir 
because regional aspirations and regional 
identities were not respected. And there is 
very little evidence that the Congress Party, 
the Government that is running the Centre, 
has really learnt the cost of disregarding 
regional  for aspirations. 

The third lesson that has to be learnt is that 
if we do not preserve democratic institutions 
we strengthen separatism and we strengthen 
secessionism. I recognize. Mr. Vice-
Chairman, that our party too was running this 
country, and I recognize that our party also 
made mistakes with relation to Jammu and 
Kashmir. It was not so much a two-track 
policy that we pursued as an ambivalent 
policy that we pursued, and we too failed to 
preserve democratic institutions. 

The next lesson that the nation has to 

learn is the cost of rigged elections. And the 
whole country knows, the whole world 
knows, that rigged elections have played 
their part in extending the alienation of the 
people of Kashmir. 

Mr. Vice-Chairman, the next lesson is that 
we must beware of a sectional approach, of 
selectivity. There is no use saying that my 
selectivity is only in response to your 
selectivity. The fact of the matter is that 
narrowness, fundamentalism and 
communalism in Kashmir have spread 
communalism in the rest of India. 
Narrowness, stridency, exculsivism and 
communalism in the rest of India have 
strengthened communalism, and separtism in 
Jammu and Kashmir. 

The next lesson we have to learn is that 
love of the soil of Jammu and Kashmir is no 
substitute for some concern for the people of 
Jammu and Kashmir as well. The migrants 
who have left their homes and who have 
been suffering for a long time in the rest of 
India, they deserve, they are entitled to, our 
sympathy, our understanding. And the people 
of kashmir also need to think of the suffering 
caused to these migrants, a great majority of 
whom are Hindus but many of whom are 
Muslims as well. 

Dr. Murli Manohar Joshi is a friend of 
mine—I respect him. He said, not long ago, 
at the National Integration Council that he 
was going to Kashmir to kiss the sacred soil 
of India in Kashmir. The rest of India 
cherishes its ancient links with the soil of 
Kashmir. These links are cultural, these links 
are spiritual, these links are very precious. 

The soil of Jammu and Kashmir as the soil 
of the rest of lndia, stirs all of us. But. is it 
enough for us to want to kiss the soil of 
Kashmir and to be oblivious to the feelings in 
the hearts and minds of the Kashmiri people 
and the wounds of the Kashmiri people? 

Mr. Vice-Chairman, our security forces 
have done a tremendous amount of work and 
have also lived through much hardship, 
indeed much suffering. Our recognition of 
their role, our admiration for their fortitude 
must not prevent us from looking at the 
wrong that may take place. 

January 31) is a special date that many 
people do remember in  all parts of the 



 

[Shri Rajmohan Gandhi] country. On 
January 30 this year a young man in his 30s, 
called Hafizullah Shah, a citizen of 
Baramulla, had gone from Baramulla to 
Srinagar and was returning to Baramulla with 
his wife and his two. children. These four 
were killed on their journey from Srinagar to 
Baramulla. 

On January 28 this year an MBBS student 
of Sopore, Riaz Ahmed, was killed in his 
home. 

Mr. Vice-Chairman, we rightly resent the 
rest of the world lecturing us about human 
rights in our country and in Jammu and 
Kashmir, and when we do that, our duty as 
Indians to protect the human lives-and human 
rights in Jammu and Kashmir becomes all the 
greater. So, I certainly request the Governmet 
to give the details of these two incidents that I 
have mentioned. We must realise that unless 
our interest in the soil of Jammu and 
Kashmir, is supplemented by a genuine 
concern for what goes on in the minds and 
hearts of the people of Jammu and Kashmir, 
we will never win the battle for Jammu and 
Kashmir. 

Mr. Vice-Chairman. I will now turn to the 
next question. How are you going to use this 
extension that the Government wants? I must 
refer first of all to what the security forces do 
need. In addition to looking at the needs that 
they have of material and physical kind, I 
understand, I am informed that there is a real 
need to arrange a better break for them in 
their tenure and in their service. A 
continuous, intensive role by them without 
ceasing and without stopping not only brings 
hardship to them but it also increases the 
possibility of immature, unwise action on 
their part. One need, therefore, is to make 
sure that there is more spacing and a better 
periodicity in their tenure and service in 
Jammu and Kashmir. 

SHRI VIREN J. SHAH (Maharashtra): Do 
you suggest replacement of troops from time 
to time? 

SHRI RAJ MOHAN GANDHI: 
Something like that. 

Secondly, ubout the access that the citizens 
have to the officials, there are many reports 
that the Governor and the leading officials in 
Jammu and Kashmir are not accessible to the 
people. Not only are they not readily 
accessible to the people,  but  even  to other 
Govemment 

officials in Jammu and Kashmir they are not 
always as accessible as they ought to be. This 
is something that the Government must look 
into. 

Thirdly, there is an insufficiency of local 
officials at the high levels in Jammu and 
Kashmir. Officers of the Jammu and Kashmir 
cadre are not assigned sufficient 
responsiblity. This is something that the 
Government can look into. 

Fourthly, All India Radio and Doordarshan 
are riot showing interest in the culture and the 
language and the arts of Jammu and Kashmir 
as much as they could. This is a direction 
which can be pursued to strengthen the links 
of the people of the rest of India with the 
people of Jammu and Kashmir. 

Fifthly, we must keep the channels of 
communication more open. I realise this is 
not easy, but this is absolutely necessary. 
Political probing, which can lead to a political 
activity and finally to a political process has 
to be your endeavour and the endeavour of 
the nation as a whole. There is a great 
question: is there really an answer in the long 
run to the Kashmir problem? I have heard 
people say that a solution for Kashmir that 
the people of India and the people of Pakistan 
will both accept is absolutely impossible and 
this is a problem that India and Pakistan and 
the people of Kashmir will have to live with 
for ever. That is one view. We may or may 
not agree with that view. I personally do not 
agree with that view. But even if we agree 
with that view. We have to see what we can 
do to reduce and mitigate the sufferings of the 
people of Kashmir in this period even if that 
argument is right. 

There is finally the question of Pakistan. 
Pakistan has rightly been identified and has 
rightly been condemned. Now you are going 
to increase your diplomatic activity in the rest 
of the world to counter Pakistan's 
propaganda. This is unavoidable. This is 
necessary. We wish strength to you in that 
endeavour. But are you going to rule out for 
ever a discussion also with the leaders of 
Pakistan on this question? We rightly have 
advised negotiation and dialogue as the route 
to sanity all over the     world.     South     
Asia     must     also 
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demonstrate this route. We are not meant to 
be a desert of discord in a growing garden of 
harmony all over the world. I will, if you 
permit me, Mr. Vice-Chairman, make a 
particular reference to the need for all 
Opposition parties and especially the BJP to 
cooperate with the Central Government in this 
great question of Kashmir involving and 
including a possible discussion with Pakistan. 
With all the terrible things Pakistan has done 
we have to recognise that it did stop the JKLF 
volunteers from crossing the frontier. 

SHRI VIREN J. SHAH: Would you 
comment on the training camps in Azad 
Kashmir aided and abetted by Pakistan? 

SHRI RAJ MOHAN GANDHI: I think this 
is something which so many people have 
mentioned and they are bound to mention. Of 
course, this ought to be part of any discussion 
that we have with the Government of Pakistan, 
but my point is any discussions that the 
Government does have eventually with 
Pakistan, unless these are supported by the 
Opposition and the Opposition is also 
involved, those discussions will not really 
succeed. For the sake of the people of India, 
including the people of Jammu and Kashmir, 
we must not rule out that option. With these 
remarks, Mr. Vice-Chairman, I thank you for 
this opportunity. 
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Pakistan, preparations were being made. By the end 
of December, they had declared that they will cross 
the Line of Actual Control on 11th of February 
1992. Our Prime Minister had a discussion with the 
Prime Minister of Pakistan on February 2nd in 
which both of them decided to find an amicable 
solution of the problem but on February 5th, there 
was a solidarity day observed in Pakistan calling for 
a general strike which was supported by the Prime 
Minister of Pakistan to express solidarity with the 
Kashmiri brothers according to them and thus a very 
serious situation has been developed during the last 
fifteen days of this month. However, due to the 
resistance put up by our armed forces on 11th, 
Pakistan at last showed restraint and obstructed the 
people from crossing the Line of Actual Control. 
Thus a confrontation with Pakistan has been 
averted temporarily. But at the same time, we must 
not forget that Pakistan is trying to internationalise 
the issue and in spite of the Simla Agreement, they 
are trying to internationalise this problem. That is 
one part of the question. How do we approach the 
Kashmir question? We must not forget that when the 
question of accession came, the Kashmiri people 
acceded to India. The majority of Muslim people of 
Kashmir said, "We are not going to join Pakistan. 
We are going to be with India". Not only they have 
said that, they have fought against the aggressive 
forces of Pakistan, to be with India. That was their 
history. Then what happened? Usually, the Central 
Government deal with the question of relations 
with the States firstly in an imperial manner. They 
do not practise democracy. Even the constitutional 
provisions, wherein the rights of the States are 
prescribed, the Central Government does not 
always try to respect these provisions of law and 
decide everything from here. They have some kind 
of an authoritarian approach. That means everything 
will be decided by the Centre. Another aspect of 
the Central policy is that the Central Government 

 

SHRI E. BALANANDAN (Kerala): Mr. 
Vice-Chairman, Sir again we are asked to 
extend the spell of President's rule in 
Kashmir, The first fifteen days of this month 
was a very anxious period. The JKLF from 
Pakistan declared that they will be crossing 
the Line of Actual Control on 11th February 
1992 and in 
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political line or the attitude to the States is 
decided on the basis of whether the Congress 
(I) party can rule the State or not. That is their 
primary concern. In Kashmir, we remember 
in order to install a Congress (I) raj, Farooq 
Abdullah has been ousted and Congress (I)'s 
own Shah was put as a ruler. From there the 
situation in Kashmir went from bad to worse. 
What was Shah? Shah had been supported by 
the Congess (I) party. They put him as a ruler 
of Kashmir. People were not with him. The 
National Conference which fought against 
Pakistan and kept the people of Kashmir with 
us. That National Conference base had been 
broken because of Dr. Farooq Abdullah's 
policy of joining with the Congress (I) Party. 
This kind of situation emerged. And what 
happened? The people of Kashmor did not 
yield. They wanted a special identity. That 
was the issue on which in our Constitution a 
special right was conferred under Article 370. 
The people of Kashmir wanted their special 
identity. They wanted a special treatment. 
Within India they wanted more freedom. That 
was the understanding they had. But what 
happened? I had been to Kashmir. Once or 
twice I went there. Kashmir, as all -of us 
know, Sir, is one of the famous places of the 
world where thousands of foreign tourists 
come and enjoy. And to be very frank, what is 
Kashmir's position?. Kashmir is a land of 
water, plenty of water. Kashmir is a land 
where there is the maximum hydel capacity. 
But actually what happened to Kashmir's 
development since 1947? The hydel resources 
are not being utilised. If at all they were 
utilised, the current situation in Kashmir 
would not have emerged. For more than $jx 
months people are in trouble due, to severe 
cold. They have no light, They have no power 
to heat their homes and the poeple who come 
as travellers to stay there also find that when 
cold comes, there is no power. This type of 
callous, attitude has Deen taken by the Centre 
in the development of Kashmir and the 
Kashmiri people are sometimes treated, as 

second class citizens. There is a complaint 
that in key places of administration Kashmiri 
people are not given a chance. Babus from 
other parts of India whom we send there are 
some kind of people who have no confidence 
in the Kashmiri people; they are being 
imposed on them. This is the attitude. This 
way can we solve the problem, can we taken 
the Kashmiri people into confidence? No  we 
can't. My friend, the Home Minister, is a 
democrat. I know him personally but the 
policy of the congress (I) Party and 
democracy do not go together. We have seen 
it ourselves. Now they boast of elections. An 
elected Government has been established in 
Punjab. Very good. Seventy-five per cent 
people did not come for voting. Only 21 per 
cent people voted. Why? In the President's 
Address hon. President has told us that the 
Government is going to implement the Rajiv-
Longowai Accord. Very good. A Government 
which respects its word! Rajiv Longowal 
Accord has the approval of the Indian people 
the Indian Parliament. It has the unanimous 
approval. After getting it signed was it not the 
duty of the Government of India to see that it 
was implemented? No, it is not implemented. 
And we from this side wanted, "If you want 
to conduct elections in Punjab, a pre-
condition should be created, that the Punjabi 
people should be taken into confidence." 
Why? Then they will come for voting, they 
will go against terrorism, they will be one 
with us. That pre-condition ought to have 
been created. Did the Government of India 
agree to that? No. They have mostly relied on 
what? military apparatus, police. And we who 
did not want to join with the extremists stood 
for elections. But what happened now, Sir? 
Now, it is being said that the people have 
given their verdict a verdict we knew already. 
The point is that here they have failed to get 
the popular support. As I tpld you earlier, the 
attitude of the Centre is authoritarian. They 
do not respect the Sarkaria Commission, they 
do not respect the State's rights. That is why 



 

they impose conditions. In respect of Kashmir 
also this is their attitude. Our President has 
referred to some negotiation. With whom? I 
am told that Dr. Farooq Abdullah and some 

others were being prompted for 
negotiation. Kashmiris have, however, 

never recognised them. Through them some 
kind of a Punjab model election is going to be 
imposed on them. This is the idea. This idea 
does no good. This idea is absolutely wrong. 
What should be the idea? The idea should be 
to take the people of Kashmir into confidence. 
They must feel that they are one with us and 
they must feel that the Indian Government 
gives a better deal to the people of Kashmir. 
Therefor, my primary demand and request to 
the Government of India is that you must 
understand the people of Kashmir and they 
should be taken into confidence. That should 
be the total attitude. You can negotiate with 
anybody. Any condition can be there. But the 
primary object of the Government of India 
should be to rally the people of Kashmir. We 
want them. The Kashmiri people themselves 
should defend and defeat any Pakistani coming 
with an agressive intention. That kind of an 
atmosphere ought to be created. Such an 
attepmpt is to be made by the Government of 
India. We had an Ikta Yatra for the unity of 
India by Dr. Murli Mannar Joshi. What is to be 
done for the unity of the country? Immediately 
article 370 should be abrogated? For what? 
Throughout India during the Elrta Yatra anti-
Muslim propaganda had been conducted in a 
big way in all the villages simultaneously. 
What was the main thing? Kashmir is given a 
special status; it is a discrimination; Muslims 
are being specially treated. This way it went 
on. This is all wrong. What the Government 
of India was doing? What they had done was a 
wonderful thing. Dr. Joshi had been provided 
with a special plane and special protection to 
take the flag to be hoisted in kashmir as if 
conceding the point that our flag is not there 
in Kashmir. If the attitude of the BJP is 

taken politically, they are conceding the point 
that Indian rule is not there; Dr. Joshi is going 
to install the flag and he is going to invade 
that part to make it a part of India. Slogans 
like that do not help us. They only help the 
Pakistani terrorists and those who want 
kashmir to be taken physically. They have 
been helped. The Ekta Yatra in the name of 
the unity of the country has done a disservice 
to the country and the Government of India 
has done greater disservice by giving 
protection to Dr. Joshi to go to Kashmir from 
Jammu and hoist the flag. This attitude goes 
against the national interest. Therefore, the 
point to be noted again is that we are having 
very strained relations with Pakistan. We 
wanted that the Simla accord should be 
respected. 

Pakistan wants to create problems for 
us..They are also preparing themselves 
militarily. Who is supporting them? Who is 
giving Pakistan military aid, training etc.? We 
all know USA is behind them Pakistani 
military has been equipped with military 
equipment of USA. Of late, we find that we 
are in love with America. I have no Objection 
to loving with America. But in what terms? 
American military officials are coming to train 
you. For what are they coming to train you? 
To protect your country against whom? Our 
national independence and our own defence 
should be equipped. Latest equipment should 
be acquired. Our own defence technology 
should be upgraded. Our strength should be 
mobilised. That we agree. But where are we 
going for that? As if our technicians, 
engineers and our fighting personnel cannot 
rely on themselves! To fight with whom are 
they going to be trained? Those people trained 
in America have the same American arms 
and ammunition. Can our defence be 
strengthened in this way? No. Now, the love 
you have fallen in with American in 
economic, military and other affairs is not 
going to help us. 

Lastly, I once agains request the 

Government of India, through you, that 
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[Shri E. Balanandan] there should be drastic 
changes -in the policy which is being pursued. 
The change they want is that the democratic 
aspirations of the people should be respected 
People from Bihar, people from Kerala, people 
from Bengal have their own State Governments 
and they will have their own aspirations. Here in 
Delhi an elected Government might be there. But 
they will have no power to veto the aspirations of 
the people as it happened during the imperial raj. 
The Congress raj at times becomes an 
authoritarian force and they do not respect the 
democratic aspirations of people. I once again 
urge upon the Government of India don't go for 
any kind of spent force like Farooq Abdullah and 
company to foist a Government upon the people 
of Kashmir as you have done in Punjab. This is a 
wrong method. I want that democratic aspirations 
of the Kashmiri people should be respected, a 
process of dialogue with the people should be 
started, more powers within the Constitution of 
India should be given to the Kashmiri people. 
While doing any settlement on Kashmir, the 
people of Kashmir should be taken into 
confidence. I hope the Government of India will 
consider my suggestions. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Now, Mr. 
Sikander Bakht. You see, the House will rise 
at 5 o'clock today and you can continue 
tomorrow. You start now. 

SHRI SIKANDER BAKHT (Madhya 
Pradesh): What is the time allotted? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Eight minutes. 

SHRI SIKANDER BAKHT (Madhya 
Pradesh): Then I would like to speak 
tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Then I will call 
the next speaker or any other speaker. Yes, 
Mr. Digvijay Singh. Not now, I think. Shall I 
take the sense of the House and adjourn till 
tomorrow? 
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or,  Mr.  Gopalsamy,  would you  like  to 
speakd now? 

SHRI V. GOPALSAMY (TAMIL 
NADU): Yes, Madam. 

Madam, I am so thankful to you for giving 
me this opportunity. Of course, I did not 
expect to speak now. But I was listening to 
the speeches of Mr. Ratnakar Pandey and 
also of Mr. Balanandan. 

Madam, the beauty bestowed by nature on 
the Valley of Kashmir is destsroyed today by 
the spilling of boold in recent years, the 
beauty which was a feast to the eyes and 
minds of the travellers and tourists who put 
their feet on the soil of the Valley. But today 
it is a very painful development that there is 
no peace in Kashmir, there is no normalcy in 
the Valley. The basic cause for this malady is 
the aproach of the Union Government since 
1953. 

Madam, when the question came of 
accession, not only the Maharajah of Kashmir 
but the people of Kashmir, and particularly 
the darling of the massess— not only of the 
Muslims but also of the Hindus-Dr. Sheikh 
Abdullah, threw his weight with the Union 
Government of Delhi. But he was betrayed in 
the year 1953 by the Union Government. 
That was the first mortal blow against the 
spirit of the people of Kashmir. They felt they 
were betrayed. Again, in the year 1983—of 
course, after 30 years-there was another 
assault by the Centre, then in 1987 elections, 
but the elections by rigging. Madam, the 
people of Kashmir reposed their faith in the 
Union of India, but the party which ruled at 
the Centre wanted to bulldoze all the States; 
they wanted to rule almost all the States of 
this country. That resulted in the present 
phenomenon. 

Madam, some people speak about the 
abrogation of article 370. It was a solemn 
commitment made by the Government of 
India during the days of Jawaharlal Nehru to 
the people of Kashmir. Of course, when there 
is a threat from Pakistan, when there is a 
threat from Azad Kashmir, every citizen of 
this country would come forward to express 
his solidarity and support to every step and 
every move taken by the Government 
heraded by Mr. P.V. Narasimha    Rao.     
That    was    clearly 

expressed by my leader, Dr. Karunanidhi, Dr. 
Kalaignar, leader of the DMK Party But, 
Madam, what went wrong, when went wrong 
and where went wrong? When the 
Government of Dr. Farooq Abdullah was 
dismissed, they found an ally in Shri G.M. 
Shah. When Mr. Shah was crowned in the 
Valley of Kashmir, the people of Kashmir 
lost confidence with Delhi. Not only that, 
Madam. Then the same Central Government 
embraced Dr. Farooq Abdullah. The 
credibility of National Conference was 
eroded. The people of Kashmir, irrespective 
of their religious fight, have been all these 
years demanding, cherishing, to maintain the 
individuality and originality of the people of 
Kashmir: 'Kashmiriat'. But that has been 
eroded. So once the credibility of that party, 
which was commanding the respect of the 
people of Kashmir, was destroyed, naturally 
the youth fell in the trap of extremists. So that 
instinct was nurtured and developed by the 
adament attitude of the Central Government. 
Madam, therfore, this commitment, the 
solemn commitment given in this article, 
article 310, is enshrined in the Constitution 
itself. We cannot speak about it, that there is 
a temporary provision. If you want to 
abrogate article 370, that means you are 
going to write off Kashmir. That is the 
greatest tregedy. And the most unfortunate 
episode was undertaken by Dr. Murali 
Manohar Joshi   What message have they 
given? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Mr. 
Gopalsamy, it is 5 o'clock. You have three 
minutes more. You want to finish now? 

SHRI V. GOPALSAMY: I will continue 
tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): All right. 

The house st?nds adjourned till 11 o'clock 
tomorrow. 

The House then adjourned at one minute 
past five of the clock till eleven of the 
clock on Wednesday, the 26th February, 
1992. 

 


